
* 

·, 

•~sr.v. (!1rJIJ.:l1) ~·}nr:rr~r ~ fd:·~ ,, ~ .. 1::"-:~mr r;r ~ • 
IN THE CENT<~AL ADM INIS'IR .. \T IVE 'IR IBU 1'¥\L, JODHPD;•J! H, 

JODHPUR 

1. M.A.NO~ 69/1997 
IN 

o.A. No. 387/1996 

Date of order s 2 9. 04. 1997 

1. Union of India through the General Manager, Northern 

Railway,. Baroda· House, New Delhi. 

l. The Divisional Railway Mctnager, Northern Ra llway, 

Jodhpur. 

3. The Divisional Personnel ·,Officer, Northern Railway, 

Jodhpur. 
• • • Applicants 

Vs. 

1. Raj Kumar Singh S/o Shri Vishambhar Singh, R/o Otr. 

No. 11/442, Chopasni ~ous•.ing Board, Jodhpur. 
I. 

2. Mohan Lal S/o Shr i Jaman Lal Rjo' Qt. r No. T/64-A, 

Traffic Colony, Northern Railway, Jodhpur. 

3' •• Hem Singh S/o Shri Kewal Singh Rfo 17/737,Chopasni 

Housing Board, Jodhpur. 

4. Yatendra Kumar Sjo Shri Babu Ram R/o 18/21 Chopasni 

Housing Board, Jodhpur. 

5. Jamil Ahmed Sjo Shri Abdul Hamid, Rjo C/o DCTI, 

Northern Railway, Jodhpur •. 

6. Man Singh Sharma Sjo Shr i .Mool Chand Sharma, 
' 

R/o C/o DCTI, Northern Railway, Jodhpur. 

7. R.K.l?urohit S/o Late Shr i 's.K.l?urohit, Rjo C/o DCTI, 

Northern Railway, Jodhpur.' 

B. K.K.Sharma S/o Shri Johari Lal , Rjo C/o DCTI, 

·Northern Rail way, Jodhpur.: 

9. Jite·OO.ra Kumar Dadhich S/o: Shr i Lal Chand, C/o DCTI, 
I 

rbrthern Railway, Jodhpur.·: 
Respoooe nts 

For the Applicants ... Mr. s. s. Vyas 

For the Respondents No •. 
1 to 4 Mr. s. K. Malik 

For the Respondents No. 
5 to 9 Mr.,l?. v. Calla 
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2. M.A. No. 39/1997 
IN 

o •. l\. No. 387/1996 

:1.: Raj Kumar S..ingh S/o Shr i Visha.mbhar Singh, 

R/o Ott. N:>.ll/4-'2, Chopasni Housing Board,Jodhpur •. 

2. Mohan Lal Sfo Shri Jaman Lal R/o Otr.No.T/64-A, 

Traffic Colony,· Northern Railway, Jodhpur. 

3. Hem Si,ngh Sfo Shri Kewal Singh, R/o 17/737, 

Chopasni Housing Board, Jodhpur. 

4. Yntendra Kumar S/o Shr i l13bu Ram Rfo 18/21, 

Chop as ni Housing Board, Jodhpur • 

• • • Applicants 

Vs. 

1. Union of India through the General Manager, 

Northern Railway, Baroda House, New Delhi. 

2. The Divisional Railway Manager, Norther'n Railw.ay, 
•,. 

Jodhpur. 

3. The Divisional Personnel Officer, Northern 

Railway, Jodhpur. 

4. J amil Ahmed S/ o Shr i Abdu 1 Hamid, R/ o C/o DCT I, 

Northern Railway, Jodhpur. 

5. Man ·Singh Sharma Sfo Shri Mool Chand Sharma, 

Rfo C/o DCTI, Northern Railwan, Jodhpur. 

6. R.K.l?urohit, S/o Late Sht;i s.s·.Purohit, R/o Cfo 

DCTI, N:>rthern Railway, Jodhpur. 

7. K.K.Sharma Sfo Shr i Johari Lal R/o C/o DCTI, 

Northern Railway, Jodhpur. 

B. Jitendra Kumar Dadhich S/o Shri Lal Chand 

C/o DCTI, N:>rthern Railway, Jodhpur. 

For the Appiicants 

For the Respondents No. 1 to 3 

For the, Respondents No'. 4 to 8 

. . . 

... 

Responie nts 

Mr. S.K.Malik 

Mr • s. s. Vyas 

Mr. l?. V.Calla 
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T .1-£ j ION I B lL t·iR .. A. K .. i·l ISRi• I J lD IC JAL BEHIJER 
I 

This M.-A. has been fi:led by the Official res-

pondents praying that a proper direction in the interest 

. of justice be given to the· applicants-respondents that 
·, 

I 
they be allaYed to recast the seniority in accordance 

with the Raih;ay Board"s order dated 28.2.1997 and 

that would not amount to contempt Of the BOn'ble Court 

and other direction or orders. 

2. \·le have heard the lear,ned counsel who has moved 

this M.A. an:S also the c ounse 1 tor the other parties. 

3. It apiXaars that the RailHay BOard have since issued 

certain guidelines by which· it has been enjoined on the 

various local authorities that determination of seniority· 

of the SCjST_ candidates .who' got accelerated promotion, 

in accordance \'1 ith the la,.: laid dov.:n by the Hon• ble 

Supreme Court in the case o£ R. K.Sabrawal be effected 

from 10.2.1995. Their submission is that if these 

guidelines are followed, this will amount to non -

cQnpliance of the directions, given by the Tribunal in 

the Han Sdmgh 1 s case. 

I 

4. In the 1-'lan Singh's easel, certain directJons were 

given by the Tribunal for rec;:,sting the eligibility 

list fOr prcmotion to the po'st of CTI. These or-:lers 

have not been recalled, altl'JOU'Jh, provisional seniority 

list which has been prepared: on the basis Of the decision 
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in Han Sicgh' s case is under challenge in the O.A. 

No. 387/1996 Raj Kunar Singh's case. Until the 

decision in the Han Singh'e case is recalled, the 

respOndents are required to fOllow the directions given 

therein. They have already prepared the eligibility 

list based on such direction· and has also corn ucted 

a >-iritten test. Thereafter, at the stage of Viva-

Voce test, an interim direction had been given by a 

Sin9le Hember Bench Of this Tribunal to hold the Viva-

Voce test but to keep the result in the seal~ cover. 

5. The N.A. has not sought recalling Of the order 

in the t1an Singh's case. Their only prayer is that 

they should be allovled to prepare the seniority list c..e~J t 
t: the guidelines issued ·by the·Rai"J.v.:ay Board. v~e are not 

in a position to take a vieVJ at this stage vlhether 

the guidelines issued by the Railway Board are contrary 

to the deci sian given in the E<Hl ~ingh 1 s case. It 

will, therefore, be advisable for the Rail\-Jays to file 

a Revie;.; Application in case they are of the viev; that 

there is any infirmity in the Hansing' s decision.'I·he 

matter cannot be sorted-out thrOu;Jh this M.A.. filed 

by them and the ::oame stands disposed of accordingly. 

6. This ordsr also disposes of the H.A. l-l"o. 39/1997 

·which has L;een filed by the awlicants in .O.A.lW. 

387/1996. The learned counsel for the private respon_ 

dents contended that tl!e interi rn order be modified 

to the extent that the promotions be granted subject 

to the final out-come Of the O.A. NO. 387/1996. 
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After: taking into 
I . 

consideration the v ari'Jus 

facts and circunstances of the case, ·,;e dO not 

consider it appropriate at, this stage to pass any 

such order. The interi:11 order issueJ on 10.3,1997 

sha 11 cant inue tmti 1 further orders. 

8, H.A.Nos. 69 and 39 of: 1997 in o.A.N:J. 387/1996, 

stand disposed of accorair:gly. [--:>· . I 
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Sd/ Sd/-
A.K. Hisra ) 

Judl. Hember 
( ~. Da.s Gupta 

Admn. Hernber 
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